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Original Application No. 123 of 2017 (SZ) 

Item No: 05 

IN THE MATTER OF: 

Dr. Krithika Gokulnath 

E 4503, E Block 

SNN Raj Serenity Apartments 

Begur Road, Elanahalli 

Bangalore – 560 068. ...Applicant(s) 

 

Versus 

 

Registrar, 

Anna University, 

Guindy, Chennai and 8 

Ors. ...Respondent(s) 

 

 

Refer Sl. No: 7-11 of the Page 27 of 28 of the Hon’ble NGT Order,  

Date of hearing: 16.03.2021 

Query Remarks 

 

Sl. No: 7.  Further, it is not clear from the report 

submitted by the Puducherry Pollution 

Control Committee as to whether the 2nd 

respondent has got necessary 

authorization as required under the Bio-

Medical Waste (Management and 

Handling) Rules, 2016.  

 

Pondicherry University (2nd 

respondent) had obtained 

‘Authorization’ in Form III (see Rule 

10) of the Bio-Medical Waste 

(Management and Handling) Rules, 

2016, from the competent authority 

(PPCC). 

 

Refer Annexure: A 

 

1. MoU with Authorized Recycler for 

the year 2020-21 (Annexure - C) 
 

2. MoU with Authorized Recycler for 

the year 2021-22 (Annexure - D) 

 

Sl. No: 8.  When this was pointed out, the learned 

counsel appearing for the 2nd respondent as 

well as the Puducherry Pollution Control 

Committee submitted that they will come 

with a proper report regarding this aspect 

before the next hearing date.  

 

Sl. No: 9 They are directed to submit a further 

report on this aspect as well to this 

Tribunal before the next hearing date.    

 

 

 

 

Report enclosed with Annexure 

Sl. No: 10 If the parties want to file any objection to 

the reports, they are at liberty to file the 

same to this Tribunal before the next 

hearing date.  

 

Sl. No: 11 The parties are directed to file their 

respective reports and objections, if any, to 

the report submitted to this Tribunal on 

or before 23.04.2021 by efiling in from of 

Searchable PDF/OCR Supportable PDF 

and not in the form of Image PDF along 

with necessary hardcopies to be produced 

as per Rules.  

 

 

 

To file on or before 23.04.2021 
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Remark for the Table 2: Compliance Status of Pondicherry University,  

Sl. No: vi of page 26 of 28 of the Hon’ble NGT Order, Date of hearing: 16.03.2021 

 

CPCB Norm: Observation during the inspection by the 

Inspecting Officers from CPCB & PPCC 

 

A designated central storage room shall be 

identified within the premises for storage 

of bio- medical waste, till the waste is 

treated and disposed to Common 

Biomedical Waste Treatment Facility.  

 

The room should under the responsibility 

of a designated person and should be under 

lock & key.  

 

Partial Complied 

 

A construction of designated central storage room 

is under progress. 

 

Refer: Sl. No: vi of page 26 of 28 of the Hon’ble 

NGT Order, Date of hearing: 16.03.2021 

 

 

 

Present Condition 

 

The construction got completed and the 

photograph is attached as Annexure B 

 

 

Fully Complied as per CPCB norms 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

ANNEXURE-A 

PPCC – Grant of Authorization 







 

 

 

 

 

 

 

 

 

ANNEXURE-B 

Completed Partition 

 



Completed Partition @ Department of Biotechnology, Pondicherry University 

          

\           

           



 

 

 

 

 

 

 

 

 

ANNEXURE- C 

Service Agreement – 17th March 2020 

 









 

 

 

 

 

 

 

 

 

ANNEXURE- D 

Service Agreement – 22nd March 2021 

 








